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The question invelved in this case is whether the applicants 

Smt.Laxmi Devi and Smt.Shanti Divi, claiming to be the 

sisters of the deceased employee, Parman Singh, who was 

amplayed in the S.E.Railuay as Fitter, T.N..45060. of 

Wag.n Shop/Kharagpur Workshops,  are entitled to receive the 

prsvident fund dues payable to the said Parman Singh an 

account of his death, as per the succession certificate 

sbtained by the applicants, on the face of the declaration 

given by Parman Singh while still in service that he had a 

ulfe and 2 daughters. 
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According to the applicants, Parman Singh was a bachelor 

who died on 16.2.1982 as per the death certif'icate.(annexure 'A' 

to the application).. ParmanSingh left .16,000/— as provident 

fund dues payable to him with the department. The applicants, 

after the death of Parman Singh, applied for succession certifi—

cate before the District Delegate, Midnapores,  stating that 

Parman Singh was a bachelor and they are bia legal heirs and 

were entitled to get .16OOO/— lying with the respondents a 

The applicants thereafter made a prayer 

before the authority annexing the order of the court in respect 

of granting succession certificate, but no succession certificate 

ha 3  been produced by the applicants as per the order dated 

16.12.1986 of the District Delegate, Plidnapere. in Succession 

Cartificate Case No.39 of 1983. According to the applicants 

though they had applied for payment of the provident fund dues 

of Parman Singh to them, they did not receive the same till date 

and the respondents have not stated any reason for non—payment 

of the dues to them. 

The respondents have resisted the claim of the applicants 

stating inter alia that the applicants obtained a succession 

certificate by suppressing the real fact that the deceased 

employee was a married man and not a bachelor at the time of his  

death and he had 2 daughters and a wife and during the life time 

of the deeeased employee he had, made a declaration for the 

purpose of obtaining pass that he had a wife and 2 daughters. 

In view of the same, the respondents state they have not made 
U i payment of the provident fund dues,  of Parman Singh to the 

applicants on the basis of the succession certificate obtained 

by them. According to the respondents, since the wife and 2 

daughters of Parman Singh have not been made parties  to this 

application, the application should be dismissed. 

Ld.counsel, llrs.Kanika Banerjee, appearing on benaif of 

the applicants, submits that on the basis of the succession 

certificate, the applicants are entitled to receive the provident 

fund dues of Parman Singh from the respondents and the respondents 
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have no authority to withhold the provident fund money since the 
as also the settlement dues 

last 16 yearsLsince nobody has come: forward to claim that money 

except the ApplAcante and on the basis of the euCce8SiOfl certifi—

cate, the respondents are bound to make payment to the applicants 

irrespective of any declaration made by the deceased employee. 

I'ts.8.Ray, ld.counsel appearing for the respondentst states 

that the department has nothing to do since the deceased had 

made a declaration for the purpose of obtaining pass that he had 

a wife and 2 daughters. The a.id diclaration was made by 

Parman Singh in the year 1969. 

Whatever be the facts in this case, the fact remains that 

the applicants claiming to be the legal representatives of the 

deceased employees applied before the District Delegate, Midnaporej 

for obtaining succession cer'tif'icateunder Section 372 of the 

Indian Succession Act, 1925' for receivii,g the provident fund dues 

as well as the settlement dues of Parman Singh. It appears from 

annere 'B' to the application that the Court of the District 

Delegate, Midnaperst had passed an order on 16.12.1986 aliwuing 

the application of the applicants u/s 372 of the Indian 

Succession Act, 1925, with a direction to issue a succession 

certificate immediately. But it is not understood why the 

applicants did not obtain thesuccession certificateuhich 

was prepared on 17.12.1986 as per. annoxure 'B' to the application. 

In view of the aforesaid cirajmstances, there is no doubt 

that the P1 dues as well as the settlement dues of Parman Singh 

lying in the account of the deceased, is a debt to the Government 

and the applicants are entitled to receive the said debt from the 

Govt. on production of the succession certificate under the 

provisions of Section 372 of the Indian Succession Act, 1925. It 

is found that succession certificate has been prepared under the 

seal and signabire of the District Delegate  Authority of 

idnapore, as per the order passed in Certificate Case No.39 

of 1983 of that court. YUrn the applicants obtained the 

succession certificate from the competànt court, there should not 
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beany legal impediment to make paymert of the provident fund 

amount and the settlement dues of thedeceased employee which IS 

a debt as per the succession certi1icte. It is also to be noted 

that noone claiming to be the wife ani daughters of parman Singh 

have come forward to claim the amounti till date and the succession 

certificate cannot become ineporativeunless set aside by the 

competent authority. The succession certificate issued has a 

legal f or ce • 	 ? 	
V) 

The responoenta are, therefore, directed to mak, payment 

of. the provident fund dues and the sttlement dues of Lat e  Parman 

Singh to the present applicants on poduction of the succession 

certificate by them as has been graned to them in Certificate 

Case No.39 of 1983 by the Cirt of the tlistrict Oslegate, Midnapore. 

The said amount be paid to the app liants within 3 months from 

the Mite of production of the succession certificate alonguith 

the interest on the amount as admissible under the pIiLsiuns 

of the,,rules from the data it had beome due till the date the 

payment is actually made  to the applicants. 

The application is thus all.wed awarding no costs. 

( 0. Pu rkaya st a) 
jdicial Plerrber 


